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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH, AHMEDABAD 

RMA/0A./L./L46 	198i 

G 	C 	 i 	C 	Applicant (s). 

1< 	, 	Adv. for the 
Petitioner (s). 

Versus 

Respondent (s). 

* } 	 Adv. for tha 
Respondent (s). 

SR NO. DATE. 
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Coram  : Hon'ble Mr. (.S.Najr 

Hon'ble Mr. M.M.Singh 

: Vice Chairman 

Administrative Member 

1513/1990 

Heard Mr.D.K.Vyas and Mr.J.D.Ajmera, learned 

counsel on either side. The application is admitted. 

Considering the nature of the relief claimed in the 

application, we a?€  proposed to dispose it of finally. 

Final orders passed. 	
( 

H 
(M.M.Singh) 	 (G.S.Ir) 

Administrative Member 	 Vice Chairman 
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Shri Ghanshyam G.Bhatt 

Shri Ehagvandas J.Buch 
Yogi Park, Near Dadavav 
Sihor, Plot No.247 El No.5 

Versus 

1. 	Union of India, 
Postal Communication Departnent, 
New Delhi. 

2. Post Master General, 
Gujarat Circle, 
Ahrnedabad. 

Coram : Hon'ble Mr. G.S.Nejr 

Hon'ble Mr. M.M.Singh 

O.L/446J89 

ORAL ORDER 

Applicants 

Resrondents 

: Vice Chairman 

Administrative 
Member 

Date: 15/3/1990 

Per: Hon'ble Mr. G.S.Najr 	 : Vice Chairman 

In this application the applicants who were 

employed on daily wages to work ,áhort duties staff under 

the respondents and who were 8eeri: retired from service, 

challenge the order dated 10,10.88 under which certain 

amounts are proposed to be recovered from them on account 

of alleged over payments. It is allegedthat the decision 

is illegal and arbitrary and has been made without aforc1ing 

the applicant an opportunity to 

From the impugned order it is clear that these 

applicants were paid at the same hourly rate to which 

the appiieets RTP staff was entitled. aut it was on the 

basis of an  order of the Post Master General, Ahxnedabad 

fixing the hourly rate at a lower s1a with effect from 

28.7.86 that the recovery 	oposed to be made on the 

ground of over payment. 

This is a case where the applicants while in 

service were duly paid in accordance with the existing 

rates. After having retired it is not open 'to the 
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respondents to recover any amounts from their pension 

on the basis of a revision of the rates which has been 

made with retrospective effect. Ex-facie the order 

is arbitrary and illegal and cannot be sustained in 

law. 
S 

In the result, we quash the order dated 10.10.88 

and direct the respondents to refund immediately the 

amount if any that has been recovered from the applicants 

pursuant to the Oecemt order. 

The application is allo d-.>  

(M.M.Singh) 	 (.S.Nair) 

Administrative Iniber 	 Vice Chairman 

a.a.bhatt 


